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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.ANo.202of2005. 

DATE OF DECISION: 03.08.2005 

Shri Rajen Das 	 APPLICANT(S) 

Mr. M. Chanda, Mr. S. Nath 
	

ADVOCATE FOR THE 
Ms. S. Das Choudhury 	 APPLICANT(S) 

- VERSUS- 

U.0.I. & Others 	 RESPONDENT(S) 

Ms. U. Dás, AddLC.G.S.C. 	 ADVOCATE FOR 'THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN,  VICE CHAIRMAN. 

THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred, to the Reporter or not? 

Whether their Lordships wish. to see the fair copy of the 
judgment? 

Whether the judgment is to be cIrculated to the other 
Benches? 

Judgment delivered by Hon 'ble Vice-Chairman. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 202/2005 

Date of Order :This the 3'dayof August2005. 

The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman. 

The Hon'ble SriK.V. Prahiadan, Administrative Member. 

	

• 	 Sri Rajen Das, 

	

• 	 Working as Driver, 
Office of the Regidnal Director, 
Narcotics Control Bureau, 
N.E. Regional Unit, 
Videocon House, 1 Floor, 
Paona Bazaar, Imphal - 795001. 	 . . . Applicant 

By Advocates Mr. M. Chandá, Mr.S. Nath, Ms S. Das Choudhury; 

- Versus- 

The Union of India, 
Represented by the Secretary to the 

	

• 	 G*ernrnentof India,' 
Ministry of Finance, 	

0 

Department of Revenue, North Block, 
New Delhi - 110 001. 

The Director General, 
Narcotics Control Bureau (HQ), 
West Block No. 1, Wing No. 5, 

	

7 	 Sector - I, R.K. Puram, 
New Delhi - 110 066. 

The Zonal Director, 
Eastern Zonal Unit, 
Narcotics Control Bureau, 
412, Karaya Road, 

	

• 	 Kolkata - 700017. 

The Regional Director, 
North East Regional Unit, 
Narcotics Control Bureau 

• 	Videocon House, 	floor, 
Paona Bazar, Imphal -795001. 

The Assistant Director (Admn.) 
Narcotics Control Bureau (HQ) 
West block No. 1, Wing No.5, 
SectOr-I, R.K. Puram, New Delhi 110 006. 	... Respondents 

By Ms. U. Das, Addi. C.G.S.0 

0  - 

	 - 	 - 



2. 

0 RD E R(ORAL) 

S1VAa1AN. 1. (V.C.) 

The applicant is a Driver in the office of the Regional 

Director, Narcotics Control Bureau, N.E. Regional Unit, Imphal. He 

has filed this application seeking for direction to the respondents to 

grant double House Rent Allowance to him for the period from 

01.04.1994 to 31.12 1999 and further from January 2003 onward with 

all consequential benefits including .arrear monetary benefits. It is 
.1 

stated that the applicant of late filed representations (Annexure - VI 

series) on 03.082004 and 29.12.2004 for the said relief. 

2;. 	'We have heard Mr. M. Chànda, learned counsel for the 

applicant and Ms. U. Das, learned Addi. C.G.S.C. for the respondents. 

3. Since 'the representations (Annexure - VI series) filed by 

the applicant is pending before the concerned respondent, it will not 

be proper on the part of this Tribunal to consider the matter on 

merits. In the circumstances, the O.A. is disposed of at the admission 

stage itself by directing the concerned respondents to consider the 

representations (Annexure - VI series) and pass reasoned orders 

thereon within a period of four months from the date of receipt of this 

order. 	.' 

The application is disposed of as. above at the admission 

stage itself. The applicant will produce this order before the 

concerned respondents for cdmpliance. 

1mb! 
fiA MEMBER WiWiiWW 

.(G.SIVARAJAN) 
VICE CHAJRMAN 

'p 



tC tCâ  

L\f 

':1 	 •.- 

IN THE CENT AtNIstATJyE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A. No. 	L/ /2005 

Sri Rajen Das. 
-Vs- 

Union of India & Ois. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

30.01.1991- Applicant was initially appointed as Driver in the Narcotics 
Control Bureau. Calcutta and accordingly he joined as Driver in the 
office of 1astern Zonal Unit (FOl') of Narcotics Control Bureau, in 
Calcutta. 	 (Airnexure-I) 

01.04.1991- Applicant was relieved from Eastern Zonal Unit (FOP) of Narcotics 
Control Bweau, Calcutta to join on deputation to the office of the 
Competent Authority, Eastern Region, Calcutta. (Annexure-il) 

06.07.1993- Applicant was transferred and posted in Narcotics Control Bureau, 
Imphal Regional Unit, imphal. 	 (Annexure-ffl) 

31.03.1994- Applicant was released from the office of the Competent Authority, 
Calcutta on completion of three years terms of deputation to 
facffitate to join at NCB, Imphal Unit. Applicant accordingly joined 
at Imphal on 08.04.1994. (Annexure-IV) 

'4 

12.01.2000- Applicant was selected for appointment as Driver on deputation 
basis in the office of the Director General of Inspection, Customs 
and Central Excise, Eastern Regional Unit, Koikata and accordingly 
released from NCB. Imphal to fadlitate his joining at Kolkata. 

(Annexure- VII) 
20.01.2003- Applicant was repatriated to his parent department i.e. Narcotics 

Control Bureau and directed to join at NCB, imphal. 
(Annexure-Vifi) 

03.022003- Applicant joined at Tmphal and has been working there till now. 

14.12.1983- Govt. of India, Ministry of Finance made certain special provisions 
for certain incentives for the employees serving in remote areas 
including N.E. Region, which provided for payment of double 
HRA in respect of the accommodation retained by such employees 
at his old station as well as her accommodation at the new station. 

- 	 (Annexure- V) 
03.08.2004, 29.12.04-Applicant submitted representations to the Respondent No. 

5, informing about retention of rented house in Kolkata for keeping 

- 
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his family  and also of his rented house at Imphal for his own stay 
and prayed for grant of double HRA. 	(Annexure-VI Series) 

05.01.2005-. Applicant submitted another representation praying for grant of 
double HRA from the period from 01.04.94 to 31.12.99 and further 
from January' 2003 onward. Respondent No. 5 forwarded the said 
representation to the Respondent No. 3 for necessary action but 
with no result. (Annexure-IX) 

Hence this Original Application befOre this Hon'bie 
Tribunal 

PRAYERS 
Relief(s) sought for. 	 - 

Under the facts and circumstances stated above, the applicant humbly prays 
that Your Lordships be pleased to admit this application, call for the records 
of the case and issue notice to the respondents to show cause as to why the 
relief(s) sought for in this application shall not be granted and on perusal of 
the records and after hearing the parties on the cause or causes that may be 
shown, be pleased to grant the following relief(s): 

I. That the Hon'ble Tribunal be pleased to direct the respondents to grant 
double HRA to the applicant for the period from 01.04.94 to 31.12.1999 and 
further from January, 2003 onward with all consequential benefits including 
arrear monetary benefits. 

Costs of the application. 

Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal 
may deem fit and proper. 

Interim order prayed for. 
During pendency of this applicatiOn, the applicant prays for the following 
interim relief: - 

That the Hon'ble Tribunal be pleased to direct the respondents to pay the 
double HRA from the current month to the applicant as an interim relief. 

That the respondents be directed that the pendency of this application 
shall not be a bar to the respondents for considering the representation of 
the applicant. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act 1985) 

	

0. A. No. 	JJ./ /2005 
BETWEEN 
Shri Rajen Das. 
Working as Driver. 
Office of the Regional Director, 
Narcotics Control Bureau. 
N.E. Regional Unit, 
Videocon House, 1st Floor, 
Paona Bazaar, Jmphal-79501. 

-AND- 
	 ...Applicant. 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Finance, 
Department of Revenue, 	3- 
New Delhi- 110001. 

The Director General, 
Narcotics Control Bureau (HQ), 
West Block No.L wing No. 5, 
Sector-I, R.K. Purani, 
New DcThi-11O066 

The Zonal Director, 
Eastern Zonal Unit, 
Narcotics Control Bureau, 
4/2, Karaya Road, 
Kotkata-700017, 

The Regional Director, 
North East Regional Unit, 
Narcotics Control Bureau, 
Videocon House, 1st floor, 
Paona Bazar. hnphal-795001. 

The Assistant Director (Adnm.) 
Narcotics Control Bureau (HQ), 
West Block No-i, Wing No. 5, 
Sector-I, R.K. Puram, 
New DeThi-110066. 

... Respondents. 



DETAILS OF THE APPLICATION 

Paiticulais of order(s) against which this application is made. 

This application is made not against any particular order but against non-

consideration of the representations of the applicant for grant of benefit of 

double HRA as per Government rules for keeping his family at his last 

place of posing outside N.E. Region i.e. in Kolkata. 

JurisdIction of the Tribunal. 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'hle Tribunal. 

Limitation. 

The applicant further declares that this application Is filed within the 

period of limitation prescribed under Section-21 of the Administrative 

Tribunals Act, 1985. 

Facts of the Case. 

4.1 	That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. He belongs to Scheduled Caste category and hails from a very poor 

family. 

4.2 	That your applicant was initially appointed as Driver in the Narcotics 

Control Bureau, Calcutta vide office letter No. NCB F. No.: 

3/IFORP/CAL/90/281 dated 28/29.01.1991, and he joined in the office of 

the Eastern Zonal Unil (FOP) of Narcotics Control Bureau in Calcutta on 

30.01.1991. He was thereafter relieved w.e.f. 01.04.1991 (forenoon) from 

the said Eastern Zonal Unit (FOP unit), Narcotics Control Bureau, Kolkata 

vde order No. NCB F. No. 98/CAI/90/740 dated 01.04.1991 for joining 

on deputation to the office of the Competent Authority, Eastern Region, 

20, Abdul Haniid Street, Kolkata-700069 w.e.f. 01.04.1991 (forenoon). 

??o/4" 



(Copy of offer letter dated 28/29.01.1991 and order dated 01.04.1991 
are annexed hereto as 	nexutJ and IT respectively). 

4.3 That vide order No. NCB F. No. ll/17(1)/93-Estt (0/10867 dated 

06.07.1993, the applicant was posted in Narcotics Control Bureau, hnphal 

Regional Unit, Imphal on reversion from the office of the Competent 

Authority, Kolkat.a. Pursuant to the said order and the subsequent 

departmentaj communications thereof, the applicant was ultimately 

repatriated and relived from the office of the Competent Authority w.e.f. 

31.03.1994 (A.N.) on completion of his three years term of deputation vide 
release order No. CA/CAL/I 5/pT4J/994/1158 dated 31.03.1994 so as 
to facffitat,e his joining at NCB, liinphal wilt. Thereafter, the applicant 
joined at lmphal in the North East Regional unit: of the Narcotics Control 
Bureau (NCB) on 08.04.1994. 

(Copy of order dated 06.07.1993 and order dated 31.03.1994 are 
annexed hereto as Annexure -III and IV respectively). 

4.4 	That at the time of his joining at Jmphal on 08.04.94, the applicant left his 

old parents and one dependent sister ii a rented house in Kolkata i.e. at 

• the last place of his posting. It was not possible for him to bring his old 

and ailing parents with him to such remote place (Iinphai) and as such he 

was compelled to keep them in Koilcata where he was working prior to his 

transfer to imphal. His family consists of his old parents and one 

dependent sister who were kept in a rented house in IKolkata, located at 
17/A, Ramesh Mitra Road, Bhowanipur, Kolkata-25. 

4.5 That the Govt. of India vide Ministry of Finance O.M. No. 20014/3/83-E 

IV dated 14.12.1983 and subsequent clarifications thereof, made special 
provisions for certain incentives for the employees serving in remote areas 
including N.E. Region which interalia, provided for payment of double 

house rent allowance (HRA) in respect of the accommodation retained by 
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such employees at his old station as well as her accommodation at the 
new station. The relevant extract of the Scheme as compelled in. page No. 

554 to 557 of Swamy's Compilation of FPSR Part-I General Rules in this, 

context is quoted below: - 

PT 

Payment of Double House Rent Allowance 

The undersigned is directed to refer to Para. 5 of this Ministry's O.M No. 

2004/3/83-E. IV. Dated 1412.1983 on the subject noted above,, and to 

state that the question of payment of House Rent Allowance to Central 

Govt. civilian employees who are posted in the States of Assam,. 

Meghalaya, Manipur, Nagaland and Tripura and the Union Territories of 

Arunachal Pradesh, Mizoram,. Andanian and Nicoboar Islands has been 

considered and the President is pleased to decide as follôws- 

Central Govt. employees who were in occupation of hired private 

accommodation at the last station of posting before transfer to any of 

the States/Union Territories mentioned above may be draw House 

Rent Allowance admissible to them atthat station. 

Such Central Govt. civilian employees may also be allowed to draw in 

addition to (a) above, House Rent Allowance at the rates admissible at 

the new place of posting in the aforesaid states/Union Territories in 

case they live in hired private accommodation. 

The benefits mentioned in (a) and (b) above will also be admissible to 

central Govt. employees who get transferred from one station of a 

State/Union Territory of the North Eastern region to another 

state/Union territory of the N.E. Region mentioned above." 

Initially the order was made effective for the period from 01.11.1983 

to 31.10.1986 and thereafter extended in perpetuity by subsequent 

office memorandums. 

(Copy of page 554 to 557 of Swamy's Compilation of FRSR is 

annexed hereto as Annexure- V). 



5 

4.6 	That it is stated that the applicant is a bonafide resident of Kolkata and he 

was transferred from Kolkata to N.E. Region, when he kept his family in a 

rented house at his last place of work i.e. Kolkata as stated above, at the 

time of his proceeding to Imphal on transfer. In addition to that another 

rented house has been taken by him at his new place of work i.e. Tmphal 

for his own stay. As such he is entitled to get double HRA in respect of his 

rented house at Kolkata and that at Imphal as stated above, in terms of the 

O.M dated14.12.1983 aforesaid. 

4.7 	That the applicant after his joining at Imphal on 08.04.1994, submitted 

representation on 03.08.2004 to the respondent No. 5 infOrming about 

retention of rented house in Kolkata for keeping his faniily and also of his 

rented house at Imphal for his own stay and prayed for grant of double 

HRA, which he is entitled to get as per Government rules stated above. 

Thereafter, he submitted another representation on 29.12.04 praying for 

double HRA. But the prayer of the applicant has not been considered. 

(Copy of representation dated 03.08.04, dated 29.12.04 are annexed 

hereto as Annexure- VI (Series). 

4.8 That eventually, the applicant was selected for appointment as Driver on 

deputation basis in the office of the Directorate General of Inspection, 

Customs and Central Excise, Eastern Regional Unit, Kolkata. Accordingly, 

vide order No. NCB. F.No.1/22/Estt/NCB/Cal/97 dated 12.01.2000, 

issued by the Respondent no. 3, the applicant was relieved from the duties 

of North east Regional unit of the NCB, Imphal so as to facilitate his 

joining on deputation to the office of the Assistant Director, Directorate 

General of Inspection, Customs and Central Excise, Eastern Regional Unit, 

Kolkata. 

Copy of release order dated 12.01.2000 is annexed hereto for 

perusal of Hon'ble Tribunal as Annexure-Vil). 



4.9. That after completion of his tenure of deputation stated above, the 

applicant was eventually repatriated to his parent department i.e. 

narcotics Control Bureau and vide order No. C.No.30-ERU/Estt/Gr.D/ 

2000/149 dated 20.01.2003 he was relieved from the services of the 

Directorate General of Inspection. Customs and Central Excise, Eastern 

Regional Unit. Kolkata w.e.f 20.01.2003 (AN) with direction to report for 

duty at his original place of posting in his parent department i.e. Narcotics 

Control Bureau, North East Regional Unit, Imphal. Accordingly, the 

applicant joined back at Imphal on 03.02.2003and has been working thcrc 

till now. 

(Copy of release order dated 20.01.2003 annexed hereto as 

Annexure-Vill). 

4.10 That after joining again at Imphal on 03.02.03, the applicant requested the 

competent Authorities again for grant of double HRA to him since his 

family continued to stay in the rented house in Kolkata as stated above. 

Finding no response, the applicant submitted a fresh representation on 

05.01.05 praying for grant of Double HRA for the period from 01.04.94 to 

31.12.99 and further from Januarr. 2003 onward. The said representation 

was forwarded by the Respondent No. 5 to Respondent No. 3 vide letter 

dated 05.01.05 for necessary action, but with no results. 

(Copy of letter dated 05.01.05 is annexed hereto for perusal of 

Hon'ble Tribunal as Annexure-IX). 

4.11 That due to non-payment of double HRA, the applicant has been suffering 

great financial losses and finding it extremely difficult to run two 

establishments with his meagre income. it is relevant to mention here that 

he is the only bread earner for his family and hails from a very poor 

family background. As such finding no other alternative, the applicant is 

approaching this Hon'ble Tribunal for protection of his legitimate right 

and interest and it is a fit case for the Hon'ble Tribunal to interfere with 
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and to protect the rights and interests of the applicant directing the 

respondents to pay double HRA to the applicant as provided under the 

law with all consequential benefits including arrears. 

4.12 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief(s) with Ieal provisions. 

5.1 For that, the applicant is entitled to get double HRA as provided under 

the Special incentives Scheme for central Govt. employees posted at N.E. 

Region laid down by the Government. 

5.2 	For that, the applicant has acquired a valuable legal right for getting the 

HRA in respect to his accommodation retained at his old station i.e. 

Kolkata for his family in addition to that at the new station of posting i.e. 

imphal in terms of O.M dated 14.12.1983 (Armexure- V). 

5.3 For that, the denial of the legitimate benefit of double HRA to the 

applicant is a violation of the professed policy of the Government. 

5.4 For that, due to non-payment of double HRA as per the Scheme, the 

applicant has been suffering irreparable financial loss. 

55 For that, the applicant submitted representations to the Respondents time 

and again praying for double HRA which was also duly forwarded by the 

competent authority, but with no results. 

5.6 	For that, the applicant is a poor low-salaried employee and it is difficult 

for him to maintain two rented accommodations at two places with his 

meagre income. 

5.7 For that, non-consideration of grant of double RRA to the applicant as per 

the Covernmcnt scheme is arbitrary, unjust, unfair, illcgal and nialafidc. 

b. 	Details of remedies exhausted 

That the applicant states that he has exhausted all the remedies available 

to him and there is no other alternative and efficacious remedy than to ifie 

this application. 
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7. Matters not pivious1y filed or pending with any other Couit. 

The applicant further declares that he had not previously ified any 

application. Writ Petition or Suit before any Court or any other authority or 

any other Bench of the Tribunal regarding the suliect matter of this 

application nor any such application, Writ Petition or Suit is pending before 

any of them. 

S. Relief(s) sought for 

Under the facts and dicunistances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, call for the records 

of the case and issue notice to the respondents to show cause as to why the 

relief(s) sought for in this application shall not be granted and on perusal of 

the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following relief(s): 

8.1. That the Hon'ble Tribunal be pleased to direct the respondents to grant 

double HRA to the applicant for the period from 01.04.94 to 31.12.1999 and 

further from January, 2003 onward with all consequential benefits including 

arrear monetary benefits. 

8.2. Costs of the application. 

8.3. Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal 

may deem fit and proper. 

9. Interim order prayed for. 

During pendency of this application, the applicant prays for the following 

interim relief: - 

9.1 	That the Hon'hle. Tribunal be pleased to direct the respondents to pay the 

double HRA from the current month to the applicant as an interim relief. 

Rd- 

1 



9.2 That the respondents be directed that the pendency of this application 

shall not he a bar to the. respondents for considering the. representation of 

the applicant 

10............................................ 

This application is filed through Advocates. 

11. Particulars of the I.P.O. 

 LP.O.No. 

 Date of Issue 

 Issued from 

 Payable at 

12. List of enclosures. 

As given in the index. 

2O 	j.Y61€' 

fo QutoJ'J 

'êI 
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VERIFICATION 

I, Shri Rajen Das, S/o Shri Jatin Das, aged about 40 years, resident of 

11/A, Monohai Pokur Road, Kaligihat, Kolkata, presently working in the 
office of the Regional Director, Narocotjcs Control Bureau, Regional Unit, 

Pawna Bazar, Jrnphal, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any,  
material fact. 

And I sign this verification on this the lday of____ 2005. 



I 	1 0'
______  

1' 
• BY SPL, MESSENG1R 

	

5'/EIiNMINT OF INDIA 	. 	 S. 	 Te1 110 .1; .:4589. ,44056 
.lIN*Uy 	FINANCE 	 S 	

•5 

I Mt MI NT OF RCVENUI 	 1'ar 	rr 
I'.It:OTIc CONTIOL BUBEAU 

	

It!; II:1M ;oNAL UNIT 	
PTT 1-I 9 ktItYA ItOAD, (3RD FLOOR 	

i ikftr; 
IA-ThU 07 	

/ 	•1;ITF 	(i 	rW) 

1F-9oc' ot 

NC ) i No ..5/LORP/cAL/9t/Q. 3i 	 Dated 28401 .91 
•'. :... 	 '. 

IV 	JI4 

To 	 I  

4. 
' 	 I.- 	 VV-.,•. 	 , 

I 	 I 	

II 

Shri Rajen Das 
Sf0, Shri J.Das 	 I 
17A, Ramesh Mitra Road 
Bhowanipur 	 ' 
Calcutta — 700 025. 	 ' 

'H 	 Subz 	Offer Letter for the post of DRIVER in' the 
NARCOTICS CONTROL BURIL\U, CALCUTTA. 

a•••......,. 

	

H 	You hate been selected for the postofDRIVERand 
Offer Ltter has been 1sued in your favour. 

You are directed to report for duty on or, before 
31stJauary, 1991, 	 .. 	H.. 

If no reply is received or you fail to: report 
for duty by the above date,' the offer of.appointinent will 
be treaed as cancelled. 	

5 	 •. 	. 

The offer of appointment alongiith..the blank forms / 
medical examination and others are sent herewith for being 
duly fij led in. 	 I 

II 	
I 

'V 	 1 

• 	 ; 	
¼t

i) i1 
- .-., I - 

- 	 A 	(1 	 1 	r 	rc Vt 	 1 Encj A poove 	 0
. 	

S. iiI IAN2 iREC1O 

S 	 sg: 	 • .• 



NCB F.NO.II/5/Efltt/HQ/90//.r)(I p_ 
S 	 GOVLRNMNT OF INDIA 	I 	/- 

MINISTRY OF FINANCE 
DEPARTMENT OF REVENUE 
NARCOTICS 

CONTROL BUREAU 
RANJIT HOTF (FIFTH FLOOR) 
MAHARAJA RANJI T SI NGH MARG 
NEW DELHI-hO 002. 

Dated, 14191 

(o' 

• 	 5UiJECTs-NCI3-.stt- Recruitmont to the postof DRIVER 
in ttee Narcotics Control Bureu - 

The undersigned hereby offers shriRaJan  Dass a 
teporarr post of Driver in the C..'offiçe Narcotics 
Control tlureau's Calcutta on a pay of Rs.950-1500 plus usual 
Allowances inthe scale of Rs.950-20-1150-EB-25-1500 on provision. 
al  basis subject to verification of his character and antdce-
dents. 	Theappointee will also be eotitledto drawdearness. 

c The other allwacess at the rates admissible 	der•the rules 
and subject t the conditions Zeaid down in the:Rules and orders 
governing thegrant of such allowances in force from time to 
timez 

• 	2. 	The tçrms of apointrnent are as follows:- 

	

1) 	The pct is temporary. In the event of its becoming • 	• 	 peraent, the eandidates claim for permanent 
absorption will be considered in accordance with 
rulestn force against the vacancies earmarked for • 	
direct recruitment personnel. 

	

ii) 	The appointment may be  tozi4natedat anytime by a 
month 	notice given by either side s  viz, the appointee 
or the appointing authroity, without assigxing any 
reason. The appointing authority, howet,er, reserves 
the right of terminating the service of the appointee 
forthwith or before the expiration of the stipulated 

• 

	

	 periocjof notice by making payment to him of asum 
equivent to the pay & allowances for the period of 
notic or the unexpired portiori thereof. 

	

i!i) 	The appointment carries wiLi it the libbility to 
serve 4n any part of India. 

	

iv) 	Other conditions of service will be governed by the 
relevt rules and orders in force from time to time. 

• •.. ...3. 	The appqint.tneat will. . 	rh 	 to 1 - 

1) Producion of certificate from the cxrnpetent Medical 
authoxty viz, the authorisod medical attandent. 

ii) Subtniion of a declaration in the enclosed form 
(Annexüre-I) and in the event of the cañdidàte 's 
havingore than one wife living, or being married to a 

• person having more than one wife lining or being 
married to a person having more than one wife living, 
the ap'ointment will be subject to the candJdate's 
being *xempted from the enforcement of the recruitment 

• 	 in thigi behalf. 4
1 

Taking of an oath of allegiance to the Constitution 
of Indja in the enclosedprescribed form (Annexure-IX) 

iv) Produck.i.on of the following certificatesi 

• 	 Contd. ....... 2/- 



,1 

• 	 . 	•. 

4 ) Certificat ,/ and other certificates of Educational 
and techtial qualification (In original). 

Certificat of age (in original). 

Two characer certificates in the enclosed prescribed 
fvrm (Anrieurc-IIX). 

Certificate in the enclosed prescribed. fóm in Support 
of the canØidate's claim to belog:.tOa scheduleCaste/ 
or tribe c9munity(Annexure1V). 

. 	The candidate shou&d also note that he is to conform 
to rules governthz.g discipline and copduct in force in,this 
Bureau and whic)Vmay be imposed by the Government on all their 
employees from time to time. 	•. .. .......:. •. . 

If any declaration given or information furnished 
by the candidatproVe to be fall8e or Jf the candidate is 
found to have w1ully suppressed any material.infOrmatlon, 
he well be liabl to removal from service and a&ch other 
action as the Government may deem necessary. 

No.tra\'lliflg allowance will be allowed forJoiniflg 
the appointent 'end the past service will not count towards 
seniority in thi Bureau. 

The intr-seniOrity of Shri Rajan Dass will be 

determined in aqqordance with his position in the panel and 

not from the da1 of his joining. 

If Shrl Rajan Dass accepts the offer,on the above 
tetms he should re-ort to the Deputy Director, Narcotics 
control Bureau . ajcUttG,QI.Ob 	 1991, 

,  

91 	 If no iply is received or the cndidata f ai 1'a to 
report for .dutyy the above date, ttJo;;offer of ., appointment 

will be treated as canellod.  

SP,  
DEPUTY DIRECTOR(ADMN.) 

	

p 	 .• 	 .., 

Shri Rjan Dass 
Througb Deputy Direcotr. 

•. 	 NarcotjCS Control Bureau, 

• Copy to &- 

pers9ral file/Service Book. 
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a ov ni tr or x m ANW. 
N/Rco1'IC3 CONTTkOL. IWPM1 	.-..'. 	 -.--'• 

EA3TER N 	ZO&M 	rntTrr 
4/2ARAY2¼ ROAX3xI TWOR ) 

CAIE  

fltd 1t W11 1901  

• 	a 

 

purtuance of (ovEnIt •'  UALG,,offias cNf the 

Co, ~tant Authority 4, 	t4 	 ( 9gg10 	It 

zc)uço Mwtipu1fttelC (T4 	iti. f 	rty)Mtjl91 
Cc 	 /3AWflM h1ttaU 1rttoZ MGCA14(FOP 	34 At 210t 

Max4.i, 1991 Shri Rjn DDzivr of tha 01ii*1G 

Portjiture of Prort' Unit of 1ri0t161 Ct*tI'O1 
C1atta in hQreby. reileirod friwi 1...41991 foromom to 
joft4: office of the Cespetnt thorit eateflI R9iO 3 1. 
20, tdu1 Hamid Strnit(4th f1900 C1cutt.7OOO69  to  
Driver on 144991 (fortoon) 	• - 

Ami1tflti't 
aot1C1cThtO1 1*1I 
(EzU),C*1? tt2 	 -. 

Cop1to: 	 I  

• 1. 

 

	

Tho Cnpt*t MhodLy ft)4tfl Jt4104 	11Ø1' 

& Focigu w hnmoIQhi1QtOr (lrerfeitiare of 

properti)Ztii976# 
Ca1tt 

2. 	The Deputy Director (Adn) ,aR'eo.tiee toritrel, m urme 

Rnnjit Hotel(StIA flo ),har*Js itunjit 
WtrgTev Da1hi.110002 
Shri taJ4* Dtp bI)jriv 	flQrOtiC  Cont"'MUrQfii& 4  

(iop) tintt,Calcntttt' 17 	 - 

- 	 - 	 • 	
• -: 	 - 

4. 	1i11 Section, iirootftm Control Th 	 tte. 

( L,ft') 
Meietnt lOtib3t 
rcotioe C4t1 
(zu) Ce1citte 
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GOVERNMENT OF INDIA, 
MINISTRY OF FINANCE, 

• DEPART'ENT OF REVENUE, 
NARCOTICS CONTROL F3UREJ, 
WEST BLOCK NO.i,WING NO.5 
2 ND FLOOR, R.K.PtJRAM, 
NW DELHI - 110066. 

• 	• 	NCB F.NO. 	 Dateds 	3O.6.93 

Sh Rajan Dass, Driver, who was appointed in the 
.erstwhile Ffeiture of Property Unit of NCB, Calcutta, is 
hereby postel in Narcotics Control Bureau, Imphal Regional 
Unit, Imphajon reversion from C.A. videMinistry's order 
No 0  16(2)/9.CA, dated 16.2.93 0  This order will come Into effect 
from the da of assumption of duty by Sh. Rajan Dass at 
Imphal Regicial unit. 

JC yi 

(Miss J. Lamba) 
Dy.Director (Adrrtn) 

* 	tb:- 

Sh. Rajan Dass, Driver through Deputy Director, 
V 	 Nar.otIcs Control Bureau, Calcutta. 

Deputy Director, Narcotics Control Bureau, Calcutta 
to ;nform headquarter of his •date of Joining. 

Asst. Director, Narcotics Control Bureau, Imphal 

Undr Secretary to the Govt. of India, Ministry 
of inance, North Block, NewDeihi w.r. to his  
offce letter quotedabore 0  

AIL 
LJJ C  

 

•  
.4. 

 

 

 

Pa'& Accounts Officer, Ministry of Finance, 
Deprtment of Revenue, New 'elhi. 

Gua:d file. 
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' 	tflOb CA1CA11.&51Pt 11/93-94/ 	r 

	

, WIN., .P3j 	1 

LA 
-4 	

OhER IJU. 
	, 	I  

)1tr1 I{ajc J)a:i ,Jirivor,'iho 	wOikingifl Lhi or anisaUon 
on deputaLi on irid ic v't'€r oz 'ler 0f revex sian ito' the'Narco 
Corxlrol 13urea on coi'1p1ction 0C his 

¼ 	U(pUtO.tiOfl as er iJy0 Dire ctor Narcotics Contro.LBurauWeS bii I 

Block No. I ,Wing No. 5 ,R. J( Purani ,flew Delhl' E s 

	

f 	 daLeci 3O.6,/6.701993,i8ereby' 
I' 
released, from this oiC4ri1sat1on w,e.r. 31.O3,1994(A,N)toenab1e 
him jo Lfl the çiLlice of the Nircot.cs 

I ,;,Regional Unit,Efnphal ,whore ho hc.s prd.ored. toLbefptd 
.. 	 .t:1••• 	 . 	 . . 	 I 	 p 	 • 	 • . ' 	 -. 	 . 	 . : 	l•• 	 A ':.b 	 • 	 . 

r 	
: 

 

reversion 

'A.-K.: Biswas ) 	: suporiritenaent(Admn) 	, 
iCoxnp etentAuthOrityCa1CUtta o z 

I 

 

: J 1 t • Oifice of the Competent AuLority & t Administrator, 

	

p 	 M 

	

ii 	 3 	_ 	_ _• 4 	 - 	 - 	 4 
4 	 t ( j 	4 	' 	'• 	 4 . 	 t 	 L?W ,t ' 

1r 	• d 	r-- 	-,--r--- ;--=- --- 	-. — -/_' I 	j 	 JLti 	$ 

L flHMemo No0 CA/CAL/I -5/93-94/1T9 	r — ----  

	

1 i. 	? Copy forwarded for inorniation &  
-  45 I 	l -r 	" 	'' 	. ç 	_4 t 	 I • 	lJI : 	 '1 !!t • 	:; ' - 

1 . 	 Dy0Director(Admn. ) 
4 4 No .1 ,\1inNO .5 , 2nd ' Floor R. K. Purarn 

) referenQ to the order a& quoted 'above ana'o1arificatory 
J C letter i'0FII/17Q1)/9 —Estt0 (C) 	 i 

subject. 	I 	 I 	 TL 

2, 	Dy.Direcor,NC±3,Easterri Zonal Unit,Li/2,Kayaya [Rpad',Calcutt 
I' 

Ass Lt.D1ector,NarcotIc Control i3ureaumph. 
I 

 
N. 

46 	Accounti Oiiccr,Z4O ,CLDT,20,British' Indiazu?Street,Ca1CUtta 

5. 'Account 0ificer,CC(A)'s Field Pay Unit,Ca1cutta. 

(. 	hr1 Ran Das,Driver, I 	I 
1iIl eqion o.0 Uii oran1satiofl. 	 I 

4 	4 

( A. .K.. Biswas ) 
uporinLendeflt(Adrnfl.) 

ç01 et ent' 
— 	 ' 	 I 

I 	 1 

I 	 I  II 	I 	
1 I i 14 	1 	I , I 	I 

I 	 1 
I 	 1 



c 

'Ii 	 A HNE%U'-Y 
Payment of double House ltct 1Uioi ac - 

The undcrsigncd is diicctci. to rc(cr to P:'i. 5 of th M.aistr)'I O_'f. 
No. 2001413183-li IV. dated the 14thDcccr'c:. 193. on the subjeci Doted 
aboyc, and to state that the quesuoci of payrn1 of Houic Rcrit AUo"ance to 
Ccntral Govcrn.mct Civilian crriployecs 'bo axe poslxd in the States of 
Assam, Mcghalay3., Manipuz, NagaLad a.-ed Trra r.d t.h Uruon Tantones 
of Arunachal Pradesh.. Mizoram, A am.in ad Nkoha.r 1sla.i his been con-
sidcrcd and the President is p1ca.ed tockcide is foUows:- 

(a) Ccnttil Government etrkyets ho war in cxz;utx* of hired pci. 
vate accommodation it the hit statxt of posung bcfc*'c transfa to any 
of the Satc/Union Tcrritxics nn:.xrd aboe nuy be sIkrmcd to 
dxtw llousc Rent AUowae adrnik to thcn it thit ttazxxa. 

(h) Such Ccntral, Go%'cTnrncnt Ci ih&n rinpk> cc uy ilto be *llo' ed 
to draw, in ndditiOtt to (a) &to r, I It'uc Rent A1k azc it the 
ritcs admissible at the new pts of posin in the &fottnid 
States/Union Territories in caic thcy li'c in htd tivze corn-
inodation.. 

(c) Thc bcncfiis mentioned in (a) and (ti) avc til 3.Is.O be a.1nutsib1e 
to Central Govcrnrrnt clovce-i ho grt tnifcrrrd fnxn on 
station of a Sut&linion Territory of th c hEastrrn Rrgon to 
another St.atcfU:tion TCIritor) of the otthhatcin Region nn-
tioncd abovc.. 

2. These orderi will take effect &ozn I st Notrber. 19S3 and will 
remain in force bra period of three yeirs up to 31st Ckioci. 19S6.. 



Whcthcr bcnc (It of IERA would be ii-
inissible under Part I (c) of the 

above ncntioned OM to those cntlu.n 
Central Gocmment employ cci U the 
North-Eastern Region.. who hac not 
beenposted from ouidc NE Region 
but have been uaasIcrrcd wtth 

North.Ea.strrn Region and keep the: 
families at the Last duty Station 

F 

*- I 
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	 rJ) 
- 

3. Tbese orders wiLl also mularj mwtar.du 1y 	effect from 1st 

Mazth, 1984 to thc.Ccnt1 Govcm– 	)10YCP 	in Lakshadweep. 

- 	• 	ti- I tAILilI 	(I (fl'1..l tt.r.&t tI.e 	ti 	h. tç44 a nd () N. of even 
UI., p4.r, O.M. flu. ,.-,   --. 	 - 	 - 

nI,cv. d.mtcd dw lt.t May 199I. 

Clarlfication,—.With efcrcnce to O&r t Ui ,.'.ov , inme tcfercnccs 

have been rcccrved from Ministries Dep ents i'g cliritication about 

the admissibility of i-IRA under Pan. 1 (c) of the  asccu:ioncd OM.. 

2. The point raised and the c ificatxx'.s axe gic: as u3cr- 

Pointraised  

The bet 	of BRA under Pain. 
I (cl cf ths Ministry's OM. 
dte. 2 3 94 is ndiniciible 
only :c 	Centiat Govcn• 
IflCflt C.'IhJ 	CUI1O>CC1 vho 

31C t_SfCITCd 	IOfl% 0 11tj tIc 
eih ase Pcion and who 

CO1.-C tC kp their lainilics 
ou'.s: •I Rcion at the last 

(lU 	3Oa 	llic'C 	('CHIt uI 

Go er.)cr.t c1plOyCCS. 	on 

u-a-.sfcr to anothcr 
StJioi Territory, within 
the >oeth.E_,.stcrn Region, 

vcy.il ce:r.Je to be cntiticd to 
this :fit. rzovidcd their 
fMnies contr.ue to stay in the 
iart 'c o'.iidC the NU1111- 

Ea-strm Rcgcz- 

I 

I1KPSC cric" 	%\ho have not 
been rd to the North-East- 

- 	
- 	 cm 	ii:'1 frtini oia.'idc the 

	

o -th F 	:n Rcgion viI1 not 

be ccd t1 this bcne Iii, 

[G.I.MJ0M No. 2(6)'?4-li. IIr' 	 Ic' 4  I 

It has bccn dcc ided that civiltan 'k cci f the Central GovclnuuCIlt 

scrving in the Union TetoncS.'SU 	
ef >o:th.E.is:e Rcion, Andaman m 	& 

Nicobar Islandi and Lakahadwcep ir.ay be afloed rmcd rates of IIRA 
with effect from 1.10.1986, in tcrrrks of ths Ministr'i O.M. No I 101312/86 

	

dated the 23.9.1986 nd 0 M >:. I l'l 	
S('-I. II (11), dated 

19.3.1997, for the laI place of 	
sur.g on tKU uaufer to the Statcs/ 

: 	,, 



PW 
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Union Territories in the North*E.,stcrn Rcgoo Andiman & Ni&bn Iilanth 

and Lakshadwccp. 

2. The other conduogu for duwal of tlx 	axccs remain the u.mc. 

- ClariJicafior*s.—l. The benefit of ILRA 'U D<)c be availblc to those 

Central Government servants on their transfer to the SutcjUnko Tenitones 

who have shiflcd their families to a sutton odxs than the last place of posting 

or who brought their families to the pLace of lat tra.ns(cz/posUn and claimed 

transfer T.A., but later on sent their families to their kit place of posting or to 

some other place due to certain rta..son.s. (S.'tce rtiothficd—scc o*'ders below 

Clarflcation 4). 

2. The cpncession will be available to those Central 	flflfl( KIVP.nL$ 

who are keeping their families in rented hotsei or in their o'.'n houses at the 

Last place of posting and were in rectipt of HRA at that pt.ac, in addition to 

the  bencfiti available at the new çtacc of pos ull the concerned Govem 

incnt servants remain posted in the Sutes.1_6x.1'criitOI1cs. 

'3. The concesSion will be avaiLable to the Central Government servant 
without any change in the qu.r...m of 1IP..A it the Last utici vbhere the 

family continueS to stay, till the crncened Govcrr.mcnl servant renuini 

posle(1 in the spccificd areas a_i the IL1Y conttnuel to stay at the last 

station. 
4. EmployeeS txan.sIcrred to the' scciIe.t as v.,11 be cnttticd to IIRA 

"u1missible to thcni" at the last station. IIF ill be admissIble at the last 

station only, if the employee was getting it it t liii pte of posung and the 

family, slays back and other condiuona for IIRA a-c 

(GI.. M.F., ON. No. I 1014111t UI 	.i 	:!h 	196 I 

In partial modification of the CLlrifl:at.Kc.s I ani 4 above, it is clarified 

that ilic Ccntrl Government cmloyc'cs co txis t:ri.skroifl8 to North- 

Eastern Region, Andanun & Nicohar lslar.ts z.I 	
ecp Islands shall 

be entitled to house Rent ALIou aie with tef ei' 	to the last place of post- 

ing, ii otherwise admissible, irrrsçc'ctivc of tx'thr they have chimed trans- 
fer T.A. for family or not, subject to the cocto that hited pnvstc accom- 

inodation or owncd house at the Last sutiot cf sig is n to Will tide use 

of the membcrs of the family.. 

2. The other clatilicalions iw.d at.s 	po:is at Sl. sos. 2 and 3 

above shall continue to aly while 	iis:tg ct.a=s f`< I Ic*.se Rent AUowanCC. 

((ii., MJ.. 0-N. O; I lOt 4.'ll14'L'tI (.J). 	).tk 1951 3 

Rcvijcd ratci of JIRA d,,ijsth1c fro., l.S.l997._RCfCtC1)C orders 

above, consequent upon the rcvis..'on of tx n:es of House Rent Allowance 

with cffcct from 1-84997. ?usta.nt to des.'cii tan on the rccomrnclwia-

lions of Fiflh Pay Commission, it Lu.s bcc 6c3c'i that cinitan employees of 
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the Central Government traferred and poitcd in the Union Teuitosie5 and 
Staics of North-Eastern Region. Ancbrtun & Nicobr hltnth and 1.tks)tad. 

weep from a date prior to 14. 11 and hose famihet have ciaycd back at 

the last station o( posting foe hich they are getting )IRA at the iite apIic 
able for the last sution of esung nu be allo cd ,cvitcd rttci nfl IRA at ap. 

plicabic at the last place of çDtw.g with effect from l.S. 1991. however, IIRA 

amount may be cakuIatedbSCd on the ra> drawn by the otlicci at the tune of 

traruler in the said rcion. 
ibis will not be aççltc.abte to such ctnplo)ccS ho wcte uAnsfmcd 

out of the N.E Regions Anirn1r1 & Nicobuhtanth and Lakshadwccp before 

1.8.1997. 	 / 

The other conduion for drawat of the allowance slt.1l tcinain the $ame. 

In so ía: as the psorta serving in the Indian Audit & Accounts 
Department arc conccrned these orders is.suc after coasultation with the 

Comptroller & Auditot.Gcz 2 l of th&a. 

c L. M.F. o.t. 	2 	: t?). d 	121h 	t. i ic' 
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Translated from Hindi 
Annex ure-\ll (Series) 

Date: 03.08.2004 
To. 

Assistant Director, 
Narcotics Control Bureau, 
Regional Unit 
Tmphal. 

Sub:- (Double HRA, as per rule) 

Sir, 	 - 

I, Rajen Das joined service at N.C.B, Kolkata in January' 1991 and served 

at Kolkata upto March' 1994, Kolkata is my home town and my family reside at 

Kolkata. 

After that in April 1994 I was transferred at N.C.B, Imphal and upto 

December' 1999 1 served at N.C.R Tmphal and my whole family reside at Kolkata. 

After that in January' 2000, I was transferred from N.C,B Imphal to 

Customs and Central Excise, Kolkata and I served at Kolkata upto January' 2003. 

Thereafter, in the month of February' 2003 I was transferred and posted 

from Customs and Central Excise,, Koll<zata to N.C.B Imphal and at present I am 

serving upto August 2004 at Imphal whereas my whole family residing at 

Kolkata. 

1, therefore, pray that double H.RA shall be paid to me as per rule. 

Yours faithfully 

Sd/- Illegible 

(RAJEN DAS) 

Driver, 
N.C.B.R1,Jmphal. 

____ _ 



- 

Translated from Hindi 
Airnexure-W (Series) 

Date: 29.12.2004 
To. 

Assistant Director, 
Narcotics Control Bureau. 
Regional Unit 
Tmphal. 

Sub: - (Double HRA, as per rule) 

I, Rajen Das joined service at N.C.B, Kolkata in January' 1991 and served 

at Kolkata upto March' 1994, Kolkata is my hometown and my family reside at 

Kolkata. 

After that in April 1994 I was transferred at N.C.B, Imphal and upto 

December' 1999 1 served at N.C.R Tmphal and my whole family reside at Kolkata. 

After that, in January' 2000, 1 was transferred from N.C.B Imphal to 

-. 	Customs and Central Excise, Kolkata and I served at Kolkata upto January' 2003. 

Thereafter, in the month of February' 2003 1 *as transferred and posted 

from Customs and Central Excise. Kolkata to N.C.B Imphal nd at present I am 

serving upto August 2004 at Imphal whereas my whole family residing at 

Kolkata. 

L thereforc, pray that double H.R.A shall be paid to mc as per rule. 

Yours faithfully 

Sd!- ifiegible 

(RAJEN DAS) 

- 	 Driver, 
N.C.B.R.U, Jmphal. 
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10. Weightage for promotion, etc.—Eligible officers shall be given due 
recognition in the matter of- 

promotion in cadre posts; 

deputativa to Central tenure posts; and 

courses of training abroad. 
The general icquirement of at least three years' service in a cadre post 

between two Central tenure dcputationS may be relaxed to two years in cases 
of meritorious service. 

11. Entry in CR.—A specific entry shall be made in the CR of all 
employees who render full tenure of service. 

12 Special (Duty) AllowancefI$lafld Special Allowancc.—EmPlOYees 
who have AU India Transfer Liability on posting to (i) any station in the 

North-Eastern Region comprising the States of Assam, Meghalaya, Manipur, 
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram will be granted 
Special (Duty) Allowance, and (ii) any station in the Island Territories of 

Andarnan, Nicobar and Lakshadweep will be granted Island Special 

Allowance. (For rates and conditions governing the grant of theseallowa,iCes 

see under 'Gompensatoly Allowances' in Section 4 of this Handbook). 

13. Children's Education AllowanceIHoStel Subsidy.-1f the children 
do not accompany the employee, CEA will be admissible up to class XII to 
children studying at the last station of posting or any other station where they 
reside. If such children are put in hostels, ilostel Subsidy will be, admissible 

without other restrictions. The concession is admissible to the officials 
transferr from one place to. another.within:the North-Eastern Region also. 

Bend of doubleH .—entral Government employees posted to 
the specifie States mon Territories from outside the N-B Region who are 
keeping their families in rented houses or in their own houses at the last place 
of posting outside th N-B Region, will be entitled to HRA admissible to them 
at the old station, and also at the rates admissible at the new paôe of posting 
in case they live in hired privatç accommodation .

irrespectA of whether they 

have claimed transfer T.A. for 6mi1 or not subject to the condition that hired 

private accommodation or owned house at the last station Of posting is put to 

bona (ide use of the members of the family. These concessions are admissible 

also to those posted to Andaman and Nicobar Islands and Lakshadweep. 

Those employees who have not been posted to the N-B Region from out-

side the N-E Region are not entitled to this benefit. 
15. Retention of a allo?ment of alternate GovernInentaCcOfl11n0d 

tion.—The facility of retention of Government accommodation will continue 

to be available. Licence Fee will be charged at normal rates whether the 

accommodation retained is the entitled type or below the entitled type. The 

facility of retention will be admissible for three years beyond the normal per- 
missible period of retention. 
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thTUT 
DIIEcTORATE GENERAL OF INSPECTION 

4ir 	 Customs & Central Excise, 
Eastern Regional Unit, 

qr 44, Park Street (2fld  Floor) 
CalcuLta-700016 

i•. 	. 	Ti1T - 700010 

• 	•• .............
I 	 ::. ,..... -...- 	.. 

- 

A_st ibli'liiiieiit Or_dç!.. 

L)itcu -j ( J iriuiry 2003 

	

Shri Rajen Das 	nvcr of Narcotics Control DLII c -ni Implial, who was on deputation to the 
Eastein Regional Unit 01 the Directorate General of inSp(( lion Customs & Central Excise, Kolkata 
we f 2001 2000, is IICILy relicvcd of Inc dutic in the aflciiioon of2O 01 2003 afler completion of 
deputation tenure with tlic direction to rcport fb duly It  inc tn iginal place of posting from whet L he 
proceeded on (Icputatioil C Narcotics C ontrol flu rcati, l& ' itiii,il U nit I nipIhul 

(1'.1<. Chattopadhyay) 
/\ssislall( l.)irE.ctor of lI1SpCC(i(.)ii 

I)GlCCl, 1RU, Kolkata, 

C. No.304--RU/1jStt./Gj-0/2000/ \ 	. 	 l)atcd: .+(1' Janti;iry, 2003 

Copy forwarded l'or inIoljnaLion and necessary action to. 

Shri Rajcn DUS,. Driver for comj)hialicc. He k directed to hiand over the key of the 
Vehicle, Log Ijook find also his Identity Card io this ollicc. 

2. 	Regional Director, Narcotics Control hut cau, I olkata. 
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con(d. On P. 2  - 
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l)y. Director Adnm 	Narcolics Corricol )3ur ii \V ci 1))ock No-) \\ wi' No 	R K 
Puram, New j)clhi- 110 066 with rcspcct to Iecr F. No.11/I 7(4)/93-EsU/I 2107 dated 
24.12.2002. 

4. 	Add!. Dircctoi General (Adam.), Directorate General of Iuspecton, Customs & Central 
Excise, Newelhi. 1-1.0. F. No.1040/I 1/98(ER(J) dated 27,10.99 rc1crs 

5 	Pay & Acconts Officci, Dtc Gcn of inspection Customs & Central Lxcisc, New 
Dcliii 

6 	Shri Bijendra .ingh, Inspecting Ornccr (Admn ) D(:ICCL, New Dcliii 
T. 	13iI1 Unit, DC1CCE, ERU, Kolkata 
8 	Office Copy .  

-. 

I -, 1 

K 	(ii Ittopadli) 
Acsisiant l)ir cctor ol I ricpccliori 
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